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The appellants Ms A K Goel and another are connected wth
a well-known Hindi Magazine 'Sarita’ in the capacity as a
reporter and publisher. The contenpt proceedings were
initiated on the ground that an article published ' in the
sai d magazine in respect of the functioning of t he
adm nistration of subordinate judiciary in U P. However,
during the said proceedings the appellants tendered an
uncondi ti onal apol ogy and the sane was accepted by the High

Court. However, the grievance is that the H gh Court has
made certain observations which, if taken -seriously, no
newspaper will be in a position hereafter even to nmake fair
criticismregarding the functioning of the admnistration of
subordinate judiciary. W have carefully perused t he
rel evant portion of the H gh Court judgnent in this context.
The High Court, as a natter of fact, observed that “af ter

reading the article we are of the considered view that while
witing the article in an attenpt to inmprove the ~conditions
of the litigants as well as the judicial officers A ai Kumar
Goel lost sight of the article creating an adver se
i mpr essi on". The Hi gh Court, however, having nade such an
observation accepted the unconditional apology. W do not
think that the observations nade by the Hi gh Court 'in any
manner prevent the nedia fromwiting any article " making
fair criticismw thout undermning the integrity and dignity
of the judiciary and which are not detrinmental to the cause
of judiciary as a whole. Wth the observations nade above,
the appeal is disposed of.
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